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SEZs  IN BIHAR 
 
3189(H). SHRI RAJESH RANJAN: 
 

Will the Minister of COMMERCE & INDUSTRY (वाͨणÏय एव ं उɮयोग मंğी ) be 

pleased to state: 

(a) whether the Government is contemplating to set up Special Economic Zones (SEZs) in a 
backward State like Bihar; 

(b) if so, the details thereof;  
(c) whether the Government is taking any step to set up SEZ for pharma sector to alleviate 

the backwardness of Bihar; 
(d) if so, the details thereof; and  
(e) if not, the reasons therefor? 

 

 
ANSWER 

 
okf.kT; ,oa m|ksx ea=ky; esa jkT; ea=h ¼Jh lh- vkj- pkS/kjh½  

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY  
 (SHRI C. R. CHAUDHARY)  

(a) to (e): As per the Special Economic Zones Act, 2005, a Special Economic Zone (SEZ) 
may be established either jointly or severally by the Central Government, State Governments or 
any person for manufacture of goods or rendering services or for both or as a Free Trade and 
Warehousing Zone.  Proposals for setting up of SEZs are considered by the Board of Approval 
only after written consent of the concerned State Government.  SEZs being set up under the SEZs 
Act, 2005 and SEZ Rule, 2006 are primarily private investment driven.  At this point of time, there 
is no proposal for establishment of a Special Economic Zone (SEZ) in Bihar. 
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